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IN THE NATIONAL COMPANY LAW TRIBUNAL 
SPECIAL BENCH (COURT – II) 

Item No. 225 
IB-380/ND/2020 

IA-3035/ND/2025, IA-5072/ND/2025, IA-40/ND/2025, 
IA-5026/ND/2025, IA-1182/ND/2025, IA-1193/ND/2025, 

IA-1396/ND/2025 

IN THE MATTER OF: 
IIFL Private Equity Fund …     Applicant/Petitioner 

             Versus  
 

Three C Green Developers Pvt Ltd …                  Respondent 

Under Section:  7 of IBC, 2016 

     Order delivered on 05.06.2026 

CORAM: 
SH. ASHOK KUMAR BHARDWAJ          SH. RAVINDRA CHATURVEDI         

HON’BLE MEMBER (J)            HON’BLE MEMBER (T) 
 

PRESENT:   

 For the Applicant :  

 For the Respondent : Mr. Pranav Gupta, Ms. Sanchita Jain, Ms. Unnati 

Chauhan and Mr. Ansh Kulshrestha, Advocates for 
R-6 in IA-1193/ND/2025. 

 For the NOIDA : Adv. Rachit Mittal, Adv. Parish Mishra, Adv. 

Kanishk Raj, Adv. Srishti Agrawal, Adv. Shivansh 
Bansal 

 For the SRA : Adv. Saurabh Kalia, Adv. Rishi Singhal 

 For the RP : Sr. Adv. Rashmi Chopra, Adv. Mrinal 
Harshwardhan, Adv. Mohd. Shahrukh Qureshi, Adv. 

Rituparna Patra, Adv. Shikhil Suri, Adv. Sakshi 
Aura 
 

 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORAL ORDER 
 

IA-3035/ND/2025: The prayer made in the captioned application reads thus: 

“Allow the present application and direct the Respondent to admit the 

claim of the applicant to the tune of Rs. 3,62,20,33,460/-. 

 

2. During the course of hearing, Mr. Rachit Mittal, Ld. Counsel for the 

Applicant i.e. New Okhla Industrial Development Authority submitted that he 


